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HOI'RLE Mr, GOPAL IRISHNA, VICE "HE' IRMALT «
ION'RLE MR. O.P . SHAF

For the Petitionsr eee Shri Dharmsndra Agarwal,
bri=f holder for
Shri virendra Lodha.
PFor the Pezpondsnts eee SHRI U.ID . SHARMA,

FER HQI'BIE 17, GOFAL TRISHMA, VIZE CHATIRMAN .
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of Courts Act, 1971 reazd with S=zohion 17 of the Administraktive

Tribunzls act, 1295, on the ground that the jer/direction
of the Tribunzl Dassed in OA 731/3% dated 7.7.91 has not been
impleamented. The rezpondznts were dirscksd by the aforesaid

crder of 3 Benoh of €his Trikbunal in the sS3id A to re-ss:amine

/

the applicant 's matter in the light oFf the position whether

lzave was zancticred +o him from 13 .3.87 £o 112,67 and

whether tle substitute had been paid 3110wance for the periocd

during which he hald vorled on the 3econd ch e It is
clherious from a g<srusal of Annexdqe 2=2 that puarsusnt o the
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dgzision of the Tribdnal, an order was passed by

e .
v/

A — - . - .
the concerned ]ll‘i‘hL'L Ity on 22 e%.8d ., In viey of this poazit ion,

P

aforesaid

v

n> aontempk las been committed by the: respondents.
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2. The Conterpt Petition, ther

A are hersby disshargzd.
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(0.F . sH. u,a\\, (ZOPAL FRISHMA)
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